
CtNTRAL ADRIMISTRATIUE TFilBUNAL. JABALPUR BENCH. JABALPUR

O r i Q i n a l  A p p l i c a t i o n  No« 310 o f  2004

Jabalpur, t h i s  the 8th day of A p r i l ,  2OO4

Hon*bl8 Shri Singh, Uice Chairman
Hon*ble Shri Madan Mohan, J u d ic ia l  Flernber

A.K. Bhattacharya, s/o. Shri Ashit 
Kumar Bhattacharya,  Aged about 55 
y e a r s ,  BCRP/A, o/o CPRG, C.G. C i r c l e ,
Raipur, R/o # 3 / 7 2 ,  Laxmi Nagar,
Pachpedi Naka, Raipur, C hhatt isgarh . • . *  Applicant

(By Advocate -  Shri S. Ganguli)

U e r s u s

1 ,  Union of  In d ia ,  Through 
S ecretary /D irec tor  General o f  
Post O f f i c e s ,  Department o f  Rosts,
Central S e c r e t a r i a t ,  North Block,
Nsu D e lh i .

2 .  The Chief Post Master General,
C3ihattisgarh C ir c le ,
Raipur ~ 492 001. • • •  Respondents

O R D E R  (Oral)

By R.P* Sinoh « Vice Chair nan ~

By f i l i n g  t h i s  O rig inal  A pp lica t ion  the  a p p l ic a n t  has  

claimed tho fo l lo w in g  main r e l i e f s  i

" i i )  quash the impugned order dated 25 . 2.2004
(Annexure A - l ) ,

i i i )  d ir e c t  the respondents  to  grant the benef i t  
o f  BCR to the  applicant by counting s e r v i c e s  rendered 
in  the Department of R e h a b i l i t a t io n  uith  e f f e c t  from 
2 . 1 1  .1970 and consequently  the b e n e f i t  o f  BCR 
e f f e c t i v e  2 . 1 1  .1996 with a l l  co n seq i^ n t ia l  b e n e f i t s  o f  
pay, perks,  s t a t u s  and arrea rs  th e r e o f  u ith  
appropriate rate  of i n t e r e s t  t i l l  i t s  r e a l i z a t i o n .

i v )  auard a reasonab le  amount of compensation for  
the mental agony, harassment and the ac t  o f  malfea-  
s a n c e  and misfeasance on the part of respondent  
a u t h o r i t i e s  to  the a p p l i c a n t . ”

2 .  The ap p l icant  in  t h i s  O rig inal  A pp l ica t ion  i s  claiming  

the  b e n e f i t  o f  counting the s e r v i c e s  rendered by him in  the

Department o f  R e h a b i l i ta t io n  for  the purpose o f  granting
under BCR Scheme. \J  ̂  ̂ ■,

him be<iefit/He has r e l i e d  on the judgmel^ of  t h i s  Tribunal

in  DA No. 407/2000 -  smt. Manju Das Us. Union o f  India &



* 2 *

O thers* dated 15th 3 u ly ,  2002, uherein  a s im i la r  i s s u e  has 

been decided by t h i s  Tribunal .

3* Heard the learned counsel  for  th e  a p p l i c a n t .

4« We deem i t  appropriate  t o  d i r e c t  the respondents  e.van 

without i s s u i n g  n o t i c e s  t o  them to  con s id er  the  request  o f  

the  ap p l icant  and take a d e c i s io n  in  the  l i g h t  o f  the 

judgment of  the Tribunal i n  the case o f  Smt • Manju Das 

( s u p r a ) ,  by passing a d e t a i l e d ,  speaking and reasoned order 

u i t h i n  a period of  three  months from the date of  r e c e i p t  of  

copy o f  t h i s  order and i f  th e  a p p l ican t  i s  e l i g i b l e  grant 

him a l l  conseq u en t ia l  b e n e f i t s .  Ue do so a c c o r d in g ly ,  A 

copy o f  t h i s  order a longu ith  the O r ig ina l  A p p l ica t io n  be 

sent to  th e  respondents by the appl icant  u i t h i n  a 

period of 15 days from the date  o f  r e c e i p t  of  copy o f  t h i s  

order*

5 ,  Accordingly ,  the  Original A p p lica t ion  i s  d isposed of  

at the admission stage i t s e l f *

(Madan Mohan) 
J u d ic ia l  Member

(M.P. S in ^ ) 
yice Chairman
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S.


